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Name of the Company | SREI Infrastructure Finance Limited -Versus-Right Tower Pvt.Ltd.
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ORDER

Ld. Counsel on behalf of the financial creditor and the
corporate debtor as well as Ld. Counsel in intervener

application ILA. (IB) No. 445/KB/2017 is present.

il




Ld. Counsel appearing on behalf of the financial creditor
brought to my notice the copy of the order of the Hon'ble
NCLAT passed in Company Appeal (AT) (Insolvency) No.
38 of 2018 (SREI Infrastructure Finance Ltd. -vs- Right
Tower Pvt. Ltd. & Anr.) on 01/02/2018 observing that
“the Adjudicating Authority (National Company Law Tribunal),
Kolkata Bench, will go through the records and find out
whether the application is complete or not and will pass
appropriate order in the petition filed under Sections 55 to 58
of the Insolvency and Bankruptcy Code, 2016 after notice to
the concerned parties in accordance with law, which will be

Ssubject to the decision of this appeal.”

In view of the observation of the Hon’ble Appellate
Authority as above this Bench is bound to hear the C.P. For
hearing in a regular bench, adjourned to 08/03/2018.

Ld. Counsel appearing on behalf of the intervener
pressed for recording his submission that this Bench shall not
hear the main C.P. unless and until the intervening
application filed by the intervener is heard. It appears to me
that in view of the Hon'ble Appellate Tribunal’s directions and
observations in the judgement above, this Bench is bound to
hear the main C.P. pending consideration of the intervening
application. Therefore for hearing the main CP. It is

adjourned.

List the main C.P. on 08/02/2018 for hearing.
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